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the Govetnment of Punjzb for construs-
tion ¢f SYL Taral s faf

(t) The time schedule f-:
the project will depend upcn the pafurs
and the capacity of the onew Agency’
Agencies fo be engaged by overnment
of Punjab

(c) As informed by Goveinment ot
Haryana the total damage/wear and tedr
caused to the built portinn of SYL Canjl
in Haryana is likely to be around Rs 15
crores, For the Punjab portion, the State
Government has not made any  aseess-
ment. C

o

(d) Rs. 513.51 cxéhs hag- alieady begs

cempleting

spent on SYL Canal in Punjab upto end

of September, 1994,

(e) The latest revised estimate of SYL

Canal in Punjab Pottion as approved by
the Advisory Committee of \ﬁnmry of
Water Resources is Rs 601,25 crores.

Ysmung wafer Treaty

646. SHRI S, S SURTFWALA WnlI
the Minister of WATER RFSOURCES
be pleased to state: -

(a)what are the salient !eaturM
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Treat, amofgst  Heoryana,  Himachal
Pradesh Uttar. Pradesb R:qaqthan angd

Delhi; . “

(b} the date on which the. treaty wz!'
ccme into force!: and

(c) what was the share of 'he’ a"f' g
mentionad States in the Yathnna' Waters
prior to the =1g’ning of the present trem
and what i= the ortual  Alstrivution of
water betwesn Haryana and Uttar Pra:
desh as a result of this trealy?

THE MINISTER OF STATE IN THE,
MINISTRY OF URBAN DEVELOP-
MENT AND IN THE MINISTRY OF,

NMATER RESOURCES (SHRI P, K
THUNGON): (a) A Memorandum of
Understanding (MoU)  between  Ulta?

Pradesh, Haryana, Rajasthan; Himachal-
Pradesh and Nationgl capita] Territoy
of Delhi regarding allocation of surfice
flow of Yamuna is laid on ths Tatle of
the Houns as a Statement, (See below =

(b} The MoU has come into 'f-:rcg
from 12th Mav, 1994 -
(c) The Yamima water was sharzd?

betwesn Haryanz and Uttar Prodesh at
Tejewala Head Works according to. the

cess of 10900 cusecs te Haryana and
Tttar Pradesh had the right to utilse
‘he excars over 10900 cusecs in the ratio
o 2:1,

As per present Mou Haryana lhas beep

r
|

the recently concludeq Yamumy Water agreement of 12th March 1354t
Total river dischzrge e — Supplies to Haryara Supplies to Uttar
at Tejewala in - : through Western Pradesh through
cusecs—¥X Yamuna Cznal in Eastern Yamuna
; cusecs Canal in cusece
o

Upto 5890 = = . WYX —47 TFEF 13 X-47

Srom 5393 to 8750 q X-—2010 2010

From 87°2 t0 9280 e ° 6780 X-—-6780

From 9287 ‘'~ 109C0 Lo X—2500 ¥ 2500

When the tota] river discharge iz in ex- 1viocated  5.730 Billion Cubic Metres

(BCM) of Yamuna waters while Uttap
Pradesh has been allocated 4.032 BCM
of Yamuna waters annually considering ___
k> utilisatle mean annual flow of 11, 983
BCM assessed at Okhlfa,
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Statement. - R o

Memorandum of understanding between
Uttar  Pradesh, Haryana, Rajasthan,
Himachal Pradesh and National Capiial
Territory of Delhi regarding cllocation
of surface flow of Y.amung

1. WHERES the 75% dependable
notionall virgin flow in the Yamuny
river upto Okhla has been assessed us
1170 Billion Cubic Metres © (BCM)
and the mean year availability has
been assessed as 13.00 BCM.

2. AND WHERAS the water was
being utilised by the Basin States ex-
Tajewala and ex-Okhla for  meeting
the irrigation and drinking water needs
without amy specific allocation,

-3 AND WHEREAS a demand has

been made by some Basin States on
this gocount and the need for a speci-
fied allocation of the utilisable water
resources of siver Yamuna has heen
felt for a long time,

4, AND WHEREAS to maximise
the utilisation of the surface flow of
river Yamuna a number of storage
projects have heen identified.

5. AND_ WHEREAS the States Rave
agreed that. at minimum flow in pro-
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portion of  completion of upstrcam
storages going upto 10 cumec shall
be maintained downstream of Taje-
wala and downstream of Okbla Head.
works throughout the year from eco-
logical considerations, as upstream

storages are built up progressively in

a phased manner,

6. AND WHEREAS it has  been
assessed that a quaotum of 0,68 BCM
may not be uiilisable due to -flood
spills;

7. NOW THEREFORE_ considering -

their irrigation and consumptive drink-
ing water requirements  the Basin
States agree on the following allocs-
tion of the utilisable water resources

of river Yamuna assessed on mead
year availability:

1. Haryana . . ;.736 BCM

2. Uttar Pradesh .. .4.032 BCM

3. Rajasthan . 1.119 BCM

4. Himachal Pradesh . 0.378 BCM

5. Delhi 0.724 BCM

Subject to the following:

(i) Pending oonstruction of
storages in the upper, reaches -of thg
river, there shall be an interim seasonal
allocation of the yanual utilisable flow
of river Yamuna as follows : =

the -

States _ Seasonal allocation of Yamuua Waters \
Sl e . (BCM)

. - ; Talre  Nove—  March— Annual
. Oct. Feb. June :

Hatyana . . .. .« . . .. 4107  0.686  0.937  5.730
Uttar Pradesh “ e . 3.216  0.343  0.473  4.032
Rajasthan . . . 7. e o 0.963  0.070  0.086  1.119
Himachal Pradesh . ... sown Soim 0.190 - 0.108 ~0.080  0.378
Deld . . 3L 0.580  0.068  0.076  0.724

“ToTaL 0.056  1.275 . 1.652 11.983_

Y
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Provided that the interim seasonal at-
locations will be distributed < n ten daily
basis,

Provided further thay the said nterim
seasonal allocations shall get progressive
y- modified, as storages are constructed
to the final annual allocations” as indicar
ed in Para 7 above. RN

(ii), Separate agreement wﬂ] ke £x

"ec’uted in respect of each identified
storage Withiu the framework of overall
allocation made undetr this agreement.

(iii) The allocation - of available-
flows amongst the beneficiary States
will be regulated by the Upper Yamuna
River Board within the overall frame-
work of the aggreement.

[ RAJYA SABHA ]
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Frovided that in a year when the aveil.
ability is more than the assessed quan-
tity, the surplug availability will be dis- ¢ -
tributed amongst the Stateg in propor-.
twomn  to their allocations.

Provided also that in--a year when the
availability is less than the assessed
quantity, firss the drinking waer alloca.
tion of Delhi will te met and the balance -
will be. distributed. -amongst Haryapa, = _
U.F, Pansthan ang HP m pxopostmns -
to their nllocatlons e o,

8. Thi. agreement  may b@ reviewed
after the year 2025, if any of the basin
States so demand.

9. We place on record and gratefully
acknowledge tha  assistance and advice
given by the Union Minister of Water _
Resources in  arriving at this expedi- *

tious and amicable settlement, =~ -

New Delhi, the 12th May, 1994
Sd/- Sd/-

{Mulayam Sing Yadav)- (Bhaian_Lal)

Chief Minister Chiaf Minister
Uttar Pradesh Haryana

- R C o
In the presence of (-— --

E 12

Chief Minister

Sd/- -

T M S 4

(BhairenSing  (Virbbadra Singh) (Madan 1a}
Shekhawat)

Khurana)

Chief Ministr ~ Chi=C A nistr

Rajasthan Himachal Frodnrk — Tathi © 1 o
- I ELS -
R L= Ln
- . . .“;4 Sdfl"._ - . % 3
P T :
- . (Vidyacharan Shukla) -

Minister (Water Resources) -

Requirement ¢f TYrrigation Water in
Harysna from Yamuna end Bhake:

647. SYRI § S SURIEWATLA. Wil
the Minister of WATER RESQURCES

te rleased to statel. . . . - e

“(a) .wkat are the ‘otal requirements/

raceint of irrigation water both from
Yamuna and Bhakra m the State ot
I-’aryaua, A

.

(b) what is the formula for the dis-
tribution of the above mentioned waters
to the various parts of the State;

(c) when was the presenf pattern of
distribution of canal water. to. varicus-
Srates framed and since when has it been-.
=nforced.

< ar v{-.,‘ R S

(&) whet is ke total underground
water .in the State of Haryana and how
much of this hag been.exploited by the

S:ate Goveriment and the  assistanie
urovxded tr the Centra‘ Government for
“kis rerO«e and

B

(e) the pi‘aﬁ_{ of Government 1o ‘Wug"
ment ‘he vresent shortage of water in



